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MAHADEV P KAMBEKAR (D) TR.LRS. APPELLANT(S)
VERSUS

SHREE KRISHNA WOOLEN MILLS PVT. LTD. RESPONDENT (S)

WITH

SLP (C) N0.9394/2012 (IX)

Date : 10-01-2019 These appeals were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ABHAY MANOHAR SAPRE
HON'BLE MR. JUSTICE R. SUBHASH REDDY

For Appellant(s)
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Mr .Mahesh Agarwal, Adv.
Mr.Yatin Shah, Adv.
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Mr.Abhikalp Pratap Singh, Adv.
Ms.S.Lakshmi Iyer, Adv.
Mr.Prateek Rusia, Adv.
Ms.Aastha Mehta, Adv.
Mr.E.C.Agrawala, AOR

For Respondent(s)
Mr.Shyam Divan, Sr.Adv.
Mr .Manish Sharma, Adv.
Mrs.Mayuri Raghuvanshi, Adv.
Mr.Vjom Raghuvanshi, Adv.
Mr.Pranay Raj Singh, Adv.
Ms.Samiksha, Adv.

Ms.Deepa M. Kulkarni, Adv.
Mr .Nishant Ramakantrao Katneshwarkar, AOR

Ms.Asha Gopalan Nair, AOR

UPON hearing the counsel the Court made the following
ORDER

Heard learned counsel for the parties.
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Judgment reserved.

(Ashok Raj Singh) (Chander Bala)
Court Master Court Master
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